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& v gafed afafaasd &1 arr 6 &1 @os (1) Ffea fear
ST SEdTiad gl

Ig fadgs qafed kel & wita & fav sftwd B
31l Tt g&dd g

3INMF g,
gy 7



3

TSI TfacdIT Scaiedcd 3R a9 gaer e, 2005
(2005 &1 FfAOAIH ¥. 7) ¥ X T 30T

XX XX XX XX

6. Tofacc wayr & wad.- fafseqar 3R qdemer
3USHT & SATThdl T Yfdehel FeI1d STel {961, Tod TR -

() ¥ (@) XX XX XX

@31 Ig gAY wWN o Rl a¥ # oiieh or@r &
mﬁaaﬂﬁgcgﬁrwmmam
gl facdiar a¥ & A W e i
gfad @AfTr & geefod wiitadl & gie @
i el &

@) (3 XX XX XX



4

(Authorised English Translation)
Bill No. 25 of 2011
THE RAJASTHAN FISCAL RESPONSIBILITY AND
BUDGET MANAGEMENT (SECOND AMENDMENT)
BILL, 2011
(To be Introduced in the Rajasthan Legislative Assembly)

A
Bill
further to amend the Rajasthan Fiscal Responsibility and Budget
Management Act, 2005.

Be it enacted by the Rajasthan State Legislature in the
Sixty-second Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Fiscal Responsibility and Budget
Management (Second Amendment) Act, 2011.

(2) It shall be deemed to have come into force on and from
31" day of March, 2011.

2. Amendment of section 6, Rajasthan Act No. 7 of
2005.- For the existing clause (c) of section 6 of the Rajasthan
Fiscal Responsibility and Budget Management Act, 2005 (Act No.
7 of 2005), the following shall be substituted, namely:-

“(c) restrict its total outstanding debt upto 39.3, 38.3, 37.3
and 36.5 per cent of Gross State Domestic Product for
the financial year 2011-12, 2012-13, 2013-2014 and
2014-2015 respectively;”.
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STATEMENT OF OBJECTS AND REASONS

The Rajasthan Fiscal Responsibility and Budget
Management Act, 2005 was enacted for the purpose of enabling
the State Government to manage state finances in a fiscally
responsible manner by undertaking fiscal consolidation with time
bound targets.

Amendment was carried out in sub-section (a) and (b) of
section 6 of the Rajasthan Fiscal Responsibility and Budget
Management Act, 2005 on the basis of recommendations of the
Thirteenth Finance Commission during the last budget session of
Assembly.

Ministry of Finance, Government of India has advised that
States have to incorporation Outstanding Debt to Gross State
Domestic Product ratio targets for the financial year 2011-12 to
2014-15 also in their Fiscal Responsibility and Budget
Management Act on the basis of recommendations of the
Thirteenth Finance Commission.

Therefore, clause (c) of section 6 of the aforesaid Act is
proposed to be amended to incorporate Outstanding Debt to Gross
State Domestic Product ratio targets for the financial year 2011-12
to 2014-15.

The Bill seeks to achieve the aforesaid objectives.

Hence the Bill.

312N ITgolid,

Minister Incharge.
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EXTRACTS TAKEN FROM THE RAJASTHAN FISCAL
RESPONSIBILITY AND BUDGET MANAGEMENT
ACT, 2005
(Act No. 7 of 2005)

XX XX XX XX

6. Fiscal Management Targets .- In particular and without
prejudice to the generality of the foregoing provisions, the State
Government shall —
(a)to (b) xx XX XX
XX

(c) ensure that total outstanding debt, excluding public
account, and risk weighted outstanding guarantees in a
year shall not exceed twice of the estimated receipts in
the Consolidated Fund of the State at close of the
financial year;

(d)to(e) xx XX XX XX

XX XX XX XX



2011 &1 Q€I+ H. 25

TTEYT TSATAeedT Seaigifdea 30X aeie yay (gfada aaiiee)
fdas, 2011

(St e faure o & qUEnRa R Smdem)



T Qe o

TSIEYTT Tolfdcdd 3caleidcd 3R doic g9y fafags,
2005 & 3iX F@enfaa s & fow fTgaws|

(e TrereuTer fure wem A qrEnfa frar s

HIIRTA Fleiard,
37 gial

(5 372N g, THRY #:l)



Bill No. 25 of 2011

THE RAJASTHAN FISCAL RESPONSIBILITY AND
BUDGET MANAGEMENT (SECOND AMENDMENT)
BILL, 2011

(To be introduced in the Rajasthan Legislative Assembly)



10
RAJASTHAN LEGISLATIVE ASSEMBLY

Bill

Further to amend the Rajasthan Fiscal Responsibility and
Budget Management Act, 2005.

(To be introduced in the Rajasthan Legislative Assembly)

SITARAM SONWAL,
Deputy Secretary.

(ASHOK GEHLOT, Minister-Incharge)



